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IM THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH: NEW DELHI

OA No. 1535/92

Sii. Z 11 6 01 n9Lt

Date of decision: 27.07.93

Appiicant

Versus

Union of India

CORAM

Hon'ble Sh. J.P. Sharma, Member (3)

Hon^'ble Sh. N.K. Vermaj Member (A)

tor the applicarrl

For' the respondents

Respondents

Sh. Ashish Kali a, Counsel

Mrs. Meera ChiE^i-j Counsel

/) U D CEMENT (Oral)

(DeliVered by Hon^b1e Sh. J.P. Sharma, Member (3)

The applicant, Sh. Zile Singh is a Staff Car Driver

engaged in the Central Jail, Tihar, He filed this application

assailiny the order dated 08.11.91 and 07,05.91 and claimed

the reliei that the respondents be directed to ailow the

applicant to perform his official duties attached with the

post and to supply official uniform to the applicant. A

further request was made for the award of overtime allowance

admissible under the extant rules. The respondents contested

this application and filed a reply. The app1icant has a1so

f 11 e d r e j 0 ii!de r" t o t he s a me.

We have heard the 1earned counsel for the applicant,

oh. r'lslilsii h.alia, lear ried trounsel for tlie apipl icant stated

that the relief claimed by the applicant regarding the
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3ssi9rinient of official duties and tfie grant of O.T.A. navc

since been granted by the respondents and he has no grievance

in that respect. He has further stated that regarding supply

of unifortn, the respondents have agreed to get the unifoini

stitched of the applicant and the applicant has been asked to

give his measurement so that the umtorm is got pt epaied at

the instance of the administration. The learned counsel for

the applicant., however, argued that since there is no

permanent t ai1or ing arrangement wi th the i espondent , the

applicant prefei^red to accept the cloth of the uniform to get

it stitched. He has also referred to certain aoministrative

0 !"• de r 0f De1tii Adni i ni s t r at i on (A nnexure A- 9). We hava gi ven a

careful consideration to this aspect. In fact, the relief

claimed in this application is to supply uniform to the
"VUit

appl icant^get it sti tched .ai^-tt©t—e4^h. In view of the fact,
this relief is also stands granted to the applicant. The

application is-, therefore, become infructuous and is

di smi ssed.
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